
  

       

 

 

  
 

 
 
 

        

          

         

           

           

   

      

 

                                                  

 

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)[SH] 116/2012 

29.07.2013 

Mr. HS Thangkhiew, learned Sr. counsel, assisted by Mr. 

P.N.Nongbri, learned counsel appearing for respondent No. 1, 2 and 

3 is directed to produce the original application alongwith the 

annexure filed by the petitioner and the respondent No. 4, for 

distributorship of LPG for the area of Phulbari before this Court within 

2(two) weeks. 

List this case again on 12-8-2013. 

JUDGE 

S. Rynjah 



  

       

 

 

 
 

 
 
 

        

  

          

          

          

            

            

            

         

             

          

        

             

          

      

      

 

 

                                                                                                       

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

BA[SH]99/2013 

29.07.2013 

Heard Mr. P.K.Borah, learned counsel appearing for the 

petitioner. 

As per the record, it is very clear that the charge-sheet had been 

filed against the petitioner. Filing of the charge-sheet against the 

petitioner is also indicated in the order of the Sessions Judge, Shillong 

dated 12-7-2013 passed in BA. No. 112/2013. A copy of the said order is 

available at page 20 to 22 to the present application for bail. 

No doubt the accused can repeatedly file bail applications, but for 

filing subsequent bail application there should be developments after the 

rejection of the earlier bail. In the present application for bail, nothing is 

mentioned about the subsequent development after rejection of the bail 

filed by the accused vide order dated 12/7/2013. 

In the above factual backdrop and also on perusal of the record, it 

appears that there is no material for granting pre-arrest bail to the 

petitioner. Petitioner is to seek for regular bail. 

Accordingly, this application for anticipatory bail is rejected. 

JUDGE 

S. Rynjah 



  

       

 

 

 
 

 
 
 

        

       

         

  

         

         

       

 

                                                                                                       

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

Cont.Cas(C)[SH]21/2013 

29.07.2013 

Heard learned counsel appearing for the petitioner. 

Issue notice to show-cause as to why contempt proceeding 

should not be initiated as prayed for, returnable within 4(four) 

weeks. 

Petitioner is to take steps for service of notice to the 

respondent by registered post with AD within 5(five) days. 

List this case again on 19-8-2013. 

JUDGE 

S. Rynjah 



  

       

 

 

  
 

 
 
 

         

             

    

           

  

 

 

                                                                                                       

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

CRP[SH] 46/2013 

29.07.2013 

As agreed to and prayed for by the learned counsel appearing 

for the parties, list this case for final hearing at this stage as a fixed 

item on 2-9-2013. 

Till the next date, there shall be no further proceedings of the 

suit. 

JUDGE 

S. Rynjah 



  

       

 

 

  
 

 
 
 

        

       

          

             

     

         

           

        

           

           

         

           

      

  

          

 

 

                                                                                                       

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

CRP[SH] 45/2013 

29.07.2013 

Heard Mr P.K.Borah, learned counsel for the petitioner. 

Serious allegations had been made by the petitioner in the 

present revision petition that there had been no progress in the 

proceeding of the Title Ex. No. 1/2007 pending in the Court of the 

Assistant to Deputy Commissioner, Shillong. 

The Registrar General, High Court is directed to call the 

report from the Presiding Officer of the Court of Assistant to 

Deputy Commissioner, Shillong as to why there had been no 

progress in the proceeding of the said Title Ex. No. 1/2007. 

Call for the record and the Presiding Officer is to submit the 

report within 2(two) weeks from today. The order of this Court 

should be intimated to the Presiding Officer of the Court of 

Assistant to Deputy Commissioner, Shillong by special messenger 

today itself. 

List this case again on 12-8-2013. 

JUDGE 

S. Rynjah 



  

       

 

 

  
 

 
 
 

         

             

    

           

  

 

 

                                                                                                       

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

CRP[SH] 38/2013 

29.07.2013 

As agreed to and prayed for by the learned counsel appearing 

for the parties, list this case for final hearing at this stage as a fixed 

item on 2-9-2013. 

Till the next date, there shall be no further proceedings of the 

suit. 

JUDGE 

S. Rynjah 



  

       

 

 

  
  

 
 

 
 

        

                     

         

          

          

             

         

         

            

             

           

        

          

       

         

        

           

    

         

            

     

 

 

                                                                                                              

  

 

 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

MC[WP(C)[SH] 253/2013 
in WP(C)[SH]197/2013 

29.07.2013 

Heard Mr. K.Sunar, learned counsel appearing for the 

petitioner and also Mr. VGK Kynta, learned Sr. counsel assisted by 

Mr. R.Thangkhiew, learned counsel appearing for the respondents. 

In the present application, it is alleged that there had been 

random felling of trees growing in the Ri-Kynti at Mawlyndep Village. 

In support of that allegation, the petitioner had also annexed a copy 

of the report dated 19-7-2013 submitted by the Officer I/c Lumdiengjri 

Police Station, Shillong to this Court through Govt. Advocate, Mrs. 

NG Shylla. On perusal of the report, it appears that there had been 

random felling down of trees in the said area. It is stated in the said 

report that no order had been passed by this Court for stopping the 

illegal felling of trees from the said forest. 

Mr. VGK Kynta, learned Sr. counsel also stated that an enquiry 

had been conducted by the District Council. 

In the above factual backdrop, it is provided that the 

respondents are directed to take immediate steps for preventing the 

felling down of trees in the said land, i.e. Ri-Kynti at Mawlyndep 

Village until further orders. 

Registry is directed to furnish a copy of this order to the 

learned counsel appearing for the parties in the course of the day. 

Misc. application is disposed of. 

JUDGE 

S. Rynjah 



  

       

 

 

  
 

 
 
 

        

         

  

       

 

 

                                                                                                              

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)[SH] 56/2013 

29.07.2013 

As prayed for by the learned counsel appearing for the 

petitioner, further 3(three) weeks’ time is granted for filing rejoinder 

affidavit. 

List this case again on 19-8-2013. 

JUDGE 

S. Rynjah 



  

       

 

 

  
 

 
 
 

        

            

       

   

        

  

       

 

                                                                                                              

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)[SH] 156/2013 

29.07.2013 

Mr. K.Khan, learned Addl. Sr. Govt. Advocate entered 

appearance on behalf of respondent No.1, 2, 3 and 4 and prays 

for one weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

So far as respondent No. 5 is concerned, await service 

report. 

List this case again on 12-8-2013. 

JUDGE 

S. Rynjah 
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BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)[SH] 185/2013 

29.07.2013 

Mr.P. Dey, learned counsel who entered appearance for 

respondent No. 6 and Mr. R.Jha, learned counsel appearing for 

respondent No. 5 prays for further 4(four) weeks’ time for filing 

affidavit-in-opposition. 

Prayer is granted. 

Mr. VGK Kynta, learned Sr. counsel assisted by Mr. R. 

Thangkhiew, learned counsel appearing for respondent No. 2 and 

Mrs. S. Bhattacharjee, learned counsel appearing for respondent No. 

submits at the Bar that respondent No. 1 and 2 are not filing 

affidavit-in-opposition. 

Await service report for respondent No. 4. 

List this case again on 26-8-2013. 

JUDGE 

S. Rynjah 



  

       

 

 

 
 

 
 
 

      

        

   

    

 

                                                                                                              

  

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH
 

WP(C)[SH]197/2013 

29.07.2013 

Learned counsel appearing for the respondents prays for 

further 3(three) weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this on 19-8-2013. 

JUDGE 

S. Rynjah 


